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An application for release of two gold gents rings on superdari is filed on behalf of 
applicant Sudhir Singh 

Present Mr. Ritender Singh, Ld. APP for State. (On Webex) 
Mr. Rajat Sharma, counsel for applicant. (On Webex) 
Physical hearing has been conducted today. 

Report of l.0. is received. Submissions heard and report perused. As 

per the report of the 1O he has no objection if the two gold gents rings is released on 

superdari. 

In these circumstances, the aforesaid items be released to the owner 

subject to the following conditions: 

1. The two gold gents rings in question be released to its owner only subject to 

furnishing of bond to the satisfaction of the concerned SHO/IO and indemnity bond 

shall of the amount as assessed in the report of govt. approved valuer 
2 That the accused shall not sell of or otherwise dispose of the said items 

without the prior permission of the court and shall produce the said items as and 

when directed by the court; 

3. IO shall prepare detailed panchnama also mentioning the marking, hologram, 
weight, appearance and other necessary details of the said items; 

4. IO shall take the coloured photographs of the said items from different sides 
and angles of the said items; 

. The photographs should be attested and counter signed by the complainant, 
accused and the wner, 

6. The 1O shall get the videography of the said items done in such a manner that 
the colour, appearance, marking, hologram, weight of the gold chain is clearly visible. 
7 IO shall get the said items value from a proper valuer and shall take a 

valuation report in this regard from the valuer; 
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8. Ihe expenses for photography, videography and the valuation shall be done at 

the expenses of the rightful owner. 

9 1O shall keep on record the copy of the bill, if any, with respect to the purchase 
of the said items. 

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D 

&SJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Sarvafia) 
MM-01/SHD/KKD/Delhi. 
27.10.2020 

bhetropcta: Mrio Certificate: 

Audio as well as video was clear throughout the proceedings and the connectivity 
was also proper throughout the proceedings. 

The proceedings are conducted through Video-conferencing CISCO Webex interface. 

(Snigdha Sarvarja) 
MM-01/SHD/KKD/Delhi. 

27.10.2020 
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Poonam Chaudhary Vs. State 
FIR No. 317/2020 
PS GTB Enclave 

U/s 420/406 IPC 
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27.10.2020 

An application for release of one pair of gold tops on superdari is filed on behalt of applicant Poonam Chaudhary 

Present: Mr. Ritender Singh, Ld. APP for State. (On Webex). Mr. Rajat Sharma, counsel for applicant. (On Webex). 
Physical hearing has been conducted today. 
Report of I.0. is received. Submissions heard and report perused. As 

per the report of the 1O he has no objection if the one pair of gold tops is released on 
superdari. 

In these circumstances, the aforesaid one pair of gold tops be released 
to the owner subject to the following conditions: 
1. The one pair of gold tops in question be released to its owner only subject to 
furnishing of bond to the satisfaction of the concerned SHO/IO and indemnity bond shall of the amount as assessed in the report of govt. approved valuer; 2. That the accused shall not sell of or otherwise dispose of the said items without the prior permission of the court and shall produce the said items as and when directed by the court 

3. IO shall prepare detailed panchnama also mentioning the marking, hologram, weight, appearance and other necessary details of the said items; 
4 IO shall take the coloured photographs of the said items from different sides and angles of the said items; 
5. The photographs should be attested and counter signed by the complainant, accused and the Owner; 

6. The 1O shall get the videography of the said items done in such a manner that the colour, appearance, marking, hologram, weight of the said items is clearly visible. 7 IO shall get the said items value from a proper valuer and shall take aa valuation report in this regard from the valuer; 
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8 The expenses for photography, videography and the valuation shall be done at 
the expenses of the rightful owner. 

9. IO shall keep on record the copy of the bill, if any, with respect to the purchase 
of the said items. 

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D 
&SJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Sarvarfa) 
MM-01/SHD/KKD/Delhi. 
27.10.2020 

Certificate: 

The proceedings are conducted through Video-conférencing I^CO:M�bexinterface.Audio as well as video was clear throughout the proceedings and the connectivity was also proper throughout the proceedings. 

(Snigdha Shrvaia) 
MM-01/SHH/KKD/Delhi. 

27.10.2020 

lctropolitan ideistrate (01) 
Karkareaa Couts, Dehi 



Virendra Kumar Vishwakarma Vs. State 

FIR No. 317/2020 

PS GTB Enclave 
U/s 420/406 IPC 

27.10.2020 

An application for release of one gold ladies ring and one gold ladies ring like challa 

pair on superdari is filed on behalf of applicant Virendra Kumar Vishwakarma 

Mr. Ritender Singh, Ld. APP for State. (On Webex). 
Mr. Rajat Sharma, counsel for applicant. (On Webex). 

Present:

Physical hearing has been conducted today. 

Report of 1.O. is received. Submissions heard and report perused. As 

per the report of the 1O he has no objection if the one gold ladies ring and one gold 

ladies ring like challa pair is released on superdari. 

In these circumstances, the aforesaid one gold ladies ring and one gold 

ladies ring like challa pair be released to the owner subject to the following 

conditions 

1. The one gold ladies ring and one gold ladies ring like challa pair in question be 

released to its owner only subject to furnishing of bond to the satisfaction of the 

concerned SHO/IO and indemnity bond shall of the amount as assessed in the report 

of govt. approved valuer; 

2. That the accused shall not sell of or otherwise dispose of the said one gold 

ladies ring and one gold ladies ring like challa pair without the prior permission of the 

court and shall produce the said one gold ladies ring and one gold ladies ring like 

challa pair as and when directed by the court; 

3 IO shall prepare detailed panchnama also mentioning the marking, hologram, 
weight, appearance and other necessary details of the said items; 

4 O shall take the coloured photographs of the said one gold ladies ring and 

one gold ladies ring like challa pair from different sides and angles of the said items; 
5. The photographs should be attested and counter signed by the complainant, 
accused and the ovwner 
6 The 1O shall get the videography of the said items done in such a manner that 

the colour, appearance, marking, hologram, weight of the said items is clearly visible. 



7. IO shall get the said items value from a proper valuer and shall take a 

valuation report in this regard from the valuer, 

8. The expenses for photography, videography and the valuation shall be doneat 

the expenses of the rightful owner. 

9 O shall keep on record the copy of the bill, if any, with respect to the purchase 

of the said items. 

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D 

&SJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Saryaria) 
MM-01/SHB/KKD/Delhi. 
27.10.2020 

Certificate: 

The proceedings are conducted through Video-conferencing CISCO Webex interface. 
Audio as well as video was clear throughout the proceedings and the connectivity 
was also proper throughout the proceedings 

(Snigdha ^árvaria) 
MM-01/$HD/KKD/Delhi. 

27.10.2020 
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Satish Kumar Vs. State 
FIR No. 317/2020 
PS GTB Enclave 

U/s 420/406 IPC 
27.10.2020 

An application for release of two gold gents ring on superdari is filed on behalf of 

applicant Satish Kumar 

Present: Mr. Ritender Singh, Ld. APP for State. (On Webex) 
Mr. Rajat Sharma, counsel for applicant. (On Webex). 

Physical hearing has been conducted today. 

Report of I.0. is received. Submissions heard and repot perused. As 

per the report of the lO he has no objection if the two gold gents ring is released on 

superdari. 

In these circumstances, the aforesaid items be released to the owner 

subject to the following conditions: 

1. The two gold gents ring in question be released to its owner only subject to 

furnishing of bond to the satisfaction of the concerned SHO/IO and indemnity bond 

shall of the amount as assessed in the report of govt. approved valuer 

2. That the accused shall not sell of or otherwise dispose of the said two gold 

gents ring without the prior permission of the cout and shall produce the said two

gold gents ring as and when directed by the court; 

3 IO shall prepare detailed panchnama also mentioning the marking, hologram, 

weight, appearance and other necessary details of the said two gold gents ring; 

4. O shall take the coloured photographs of the said two gold gents ring from 

different sides and angles of the said two gold gents ring: 

5. The photographs should be attested and counter signed by the complainant, 

accused and the owner; 

6 The 1O shall get the videography of the said two gold gents ring done in such a 

manner that the colour, appearance, marking, hologram, weight of the two gold gents 

ring is clearly visible. 

7. IO shall get the said two gold gents ring value from a proper valuer and shall 

take a valuation report in this regard from the valuer: 
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8. he expenses for photography, videography and the valuation shall be doneat 

the expenses of the rightful owner. 

9 shall keep on record the copy of the bill, if any, with respect to the purchase 

of the said items. 

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D

&SJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Saryaria) 
MM-01/SHDKKD/Delhi. 
27.10.2020 

Certificate 
The proceedings are conducted through Video-conferencing CISCO Webex interface. 
Audio as well as video was clear throughout the procegdings and the connectivity 
was also proper throughout the proceedings. 

(SnigdhaSarvaria) 
MM-01/SHD/KKD/Delhi. 

27.10.2020 
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Kuldeep Singh Rawat Vs. State 
FIR No. 317/2020 
PS GTB Enclave 

hahdara 
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U/s 420/406 IPC 

27.10.2020 

An application for release of one gold locket of mangal sutra and one gold pairof 
jhumki on superdari is filed on behalf of applicant Kuldeep Singh Rawat 

Mr. Ritender Singh, Ld. APP for State. (On Webex). 
Mr. Rajat Sharma, counsel for applicant. (On Webex). 

Present: 

Physical hearing has been conducted today. 

Report of I.O. is received. Submissions heard and report perused. As 

per the report of the 10 he has no objection if one gold locket of mangal sutra and 

one gold pair of jhumki is released on superdari. 

In these circumstances, the aforesaid items be released to the owner 

subject to the following conditions: 

1. The one gold locket of mangal sutra and one gold pair of jhumki in question bbe 

released to its owner only subject to furnishing of bond to the satisfaction of the 

concerned SHO/IO and indemnity bond shall of the amount as assessed in the report 

of govt. approved valuer; 

2 That the accused shall not sell of or otherwise dispose of the said items 

without the prior permission of the court and shall produce the said items as and 

when directed by the court; 

3. 10 shall prepare detailed panchnama also mentioning the marking, hologram, 

weight, appearance and other necessary details of the said items; 

4. 10 shall take the coloured photographs of the said items from different sides 

and angles of the said items; 

The photographs should be attested and counter signed by the complainant 

accused and the owner; 

6 The 1O shall get the videography of the said items done in such a manner that 

the colour, appearance, marking. hologram, weight of the said items is clearly visible 

7. O shall get the said items ring value from a proper valuer and shall take a 

valuation report in this regard from the valuer; 

poiia 
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8. The expenses for photography, videography and the valuation shall be done at the expenses of the rightful owner. 

9 IO shall keep on record the copy of the bill, if any, with respect to the purchase of the said items. 

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D 
&SJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Sarvaria) 
MM-01/SHD/KKD/Delhi. 

: 

27.10.2020 

Kanateeme Ceuit, ehi Certificate: 
The proceedings are conducted through Video-conferencing CISCO Webex interface. Audio as well as video was clear throughout the proceedings and the connectivity was also proper throughout the proceedings. 

(Snigdha Safvaria) 
MM-01/SHD/KKD/Delhi. 

27.10,2020 
hMetropolian ikagistrata (EH9-0 
Karkareeoma Ceurts, ehi 


